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1. When the case was taken up, the Senior Counsel appearing on behalf of the
2nd respondent submitted that there were two NRI vacancies available in the
College in General Medicine and two persons had been allotted initially, including
the petitioner. Thereafter, the other person who had been admitted got the
higher option and he left. Towards the said vacancy, it appears that two other
students were allotted by the respondents for the reason that the petitioner's
allotment was cancelled for not submitting the extended visa. It is submitted that
one person, out of the two persons who were allotted, has also taken the higher
option and one NRI seat is now available, even as per the website from
16.09.2023.

2. In the case on hand, the petitioner has already got the sponsor's visa
extended, as is seen from Ext.P-7. As such, there should be no impediment for
allotment and admission of the petitioner in the NRI quota. It is seen that the
allotment was cancelled, even before the last date of the period of validity of the
visa, which was 28.08.2023, as can be seen from Ext.P-5.

In the above circumstances, this Writ Petition is allowed. There will be a direction
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to the 1st respondent to allot the petitioner to the 2nd respondent - College in
the NRI vacancy, which is still available in MD General Medicine and the 2nd
respondent shall consequentially grant admission to the petitioner. Process shall
be completed, within 10 days from today. The 1st respondent shall permit the
petitioner to upload Ext.P-7 by opening the portal, at the earliest.
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